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FTAM. 2555(3).— Tatawr wawr i, 1986 F w5 F Iufiaw (3) ¥ &% (%) F @ 5@ 

FT AT AT A T 2 0 T 3= fr safty o serar Gl ae & fEaret i ssremt w1 S 

T T I AT T AT ST THE €, T qg TS A F gy @ vy o 95 F grr 

ST FAT LR AT T ATLTT T, TAT F7 o T S 6 GAar Z T 

T SEtH IF - F @ (F) F oA Ay oA dreAar § & o7 39 47 § fPAq g=win 

AT, TR w A T s S v st wata @ aar G gwm i sattafy o aar e 

A H TATAAT ST AT F AT 7@ A Gqwg I AT 39 97 qfqdy a9 F wvewt w f FftEe 

B ST, 

T s @ (F) F Fefia stergfaa Tiwave a1 Tt F S T 9 A O Gtqwey a1 Fiqww 
 faeg T wEa 9 A Eaag A0S saftn T At F s § wwed £ a7 qvs &3 F diaw 

ST R % AT T # AT A Hree FAT AT 8 

T STEtH AT IAAH F @ (F) H A7 30 ¢ 0 FArT TR AT AT {3 aqveg=ar # 

AT T AT 7 U A A A A oty o ofiaw T sttt F g ey s spet o fem wef 
TAT SATTHAAT F THTA AT AT F T "y Favefrr {37 F dfqw T gzt A sty av G i § Gl 

IRAT 3 THTAT % T 7@ FT IO AT TiAa 8T F7 q; 

T Srath o -5 % 3w (4) & a8 svay § B gt (3) # feft ama 7 g gu o Fhe 
LA AT S A THT WA 27 5 TEy FAr Avwted § € 91 9 Faw-5 F 3ufaam (3) F @9 (%) F agd e 

STEY T T AT BT AW T qFAT 
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AA FT FAT AVEW, A (G Faw, 1986 F FEw 5 F Avy ufsq wAtawr (qve) 

srfafe, 1986 (1986 T 29) # &< 3, 6 ¥ 25 ¥ FWT T ATwHAT FT TANT F7d gU, eafy gguor 

(Rt s fAe=n) e, 2000 # i wera #77 F o, vagr, Featefad Fam aardt 2, - 

1. (1) = it 77 wfereg qm eaty sgoor (@t s fes) o e, 2017 Fzami | 

(2) 7 WA F TSI F THIAT T AT AT TG 2 

At sgar (e v fe=m) fam, 2000 (R =003 ame wo ffam wer o 2) #, -3 &, 

I (5) #,- 

(F) T BT STt esEt F TesT ST HEhT T 9eR S e R S, 

(@) T g s et f s, st 

"7 g T AL A i A AT S WA o el q O AGH ATAT AT S T I AT HR 

FTT 39-Frrw (2) 3 ergaTe arfamfea 7 # o s 

T faw & e 5 5%, sufaam (3) ¥ = o Reforf e s, seafa- 

(3) wu-famw (2) # Feft ara ¥ 2ra gu f, woT wew, U fREee i oat F s, S ety 

TEAT AT FW T F {7 AeqTF 2, FAST a9 F 00 g 15 & & ewfew i Hifvw emty F O 

T, STHE AT IHT F Aq9Y T2 AT T Z A0 J97 7 (10.00 797 7772 & 12.00 T HLA7T0) 

F O ATITEHT, SA-HATIT T ST T TE HT T SAeATeR F ITAN AT AIAA T FHhdT § 74T 

HAFYT T AT ST HATAT 7T AT FIT WA o iy sty sffemtiar # sy v 
e T AR & % & A " s G w1 afiw v & i v 

FAEFO- 28 39-fr & e ¥ o, 

(i) ‘®Er F wEee" § FAT R AT TST YR G JAT AEiAd AT wHEg AT aeT 

THTIE AEAf §; e 

) FET AR AT A AR G A FE e e At €1 

W oo §, st ®, feomoft 3 3 &7 3 o = fr s 

[F1.4. #7-15022/01/2017-#rem] 

ST FHTL HEAT, T Al 

1z feoron e e e F e § sfeEe @ wa 123 (&), & 14 weady, 2000 e 
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rgTfera o T v



[am [I-|vs 3(ii)] HRA T TSI STETERIOT 3 

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 10" August, 2017 

S.0. 2555(E).—Whereas, according to clause (a) of sub-rule (3) of rule 5 of the Environment 

Projection Rules, 1986, whenever it appears to the Central Government that it is expedient to impose 

prohibition or restrictions on the location of an industry or the carrying on the processes and operations in an 

area, it may, by notification in the Official Gazette and in such other manner as the Central Government may 

deem necessary from time to time, give notice of its intention to do so; 

And whereas, every notification under clause (a) of said sub-rule shall give a brief description of the 

area, the industries, operations, processes in that area about which such notification pertains and also specify 

the reasons for the imposition of prohibition or restrictions on the locations of the industries and carrying on 

of process or operations in that area; 

And whereas, any person interested in filing an objection against the imposition of prohibition or 

restrictions on carrying on of processes or operations as notified under clause (a) may do so in writing to the 

Central Government within sixty days from the date of publication of the notification in the Official Gazette; 

And whereas, clause (d) of the said sub-rule provides that the Central Government shall, within a 

period of one hundred and twenty days from the date of publication of the notification in the Official Gazette, 

consider all the objections received against such notification and may within five hundred and forty five days 

from such date of publication impose prohibition or restrictions on location of such industries and the carrying 

on of any process or operation in an area; 

And whereas, sub-rule (4) of rule 5 of the said rules provide that, notwithstanding anything contained 

in sub-rule (3), whenever it appears to the Central Government that it is in public interest to do so, it may 

dispense with the requirement of notice under clause (a) of sub-rule (3) of rule 5. 

Now, therefore, in exercise of the powers conferred by sections 3, 6 and 25 of the Environment 

(Protection) Act, 1986 (29 of 1986), read with rule 5 of the Environment (Protection) Rules 1986, the Central 

Government hereby make the following rules further to amend the Noise Pollution (Regulation and Control) 

Rules, 2000, namely: - 

1. (1) These rules may be called the Noise Pollution (Regulation and Control) Amendment Rules, 2017. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Noise Pollution (Regulation and Control) Rules, 2000 (hereinafter referred to as the principal 

rules), in rule 3, in sub-rule (5), - 

(a) after the word “maybe declared”, the words “by the State Government” shall be inserted; 

(b) the following proviso shall be inserted, namely: - 

“Provided that, an area shall not fall under silence area or zone category, unless notified by the State 

Government in accordance with sub-rule (2).”. 

3. In the principal rules, in rule 5, for sub-rule (3), the following shall be substituted, namely: - 

“(3) Notwithstanding anything contained in sub-rule (2), the State Government may subject to such 

terms and conditions as are necessary to reduce noise pollution, permit use of loud speakers or public 

address systems and the like during night hours (between 10.00 p.m. to 12.00 midnight) on or during 

any cultural, religious or festive occasion of a limited duration not exceeding fifteen days in all during 

a calendar year and the concerned State Government or District Authority in respect of its jurisdiction 

as authorised by the concerned State Government shall generally specify in advance, the number and 

particulars of the days on which such exemption should be operative.
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Explanation. - For the purposes of this sub-rule, the expressions- 

(i) “festive occasion’” shall include any National function or State function as notified by the Central 

Government or State Government; and 

(ii) “National function or State function “shall include”- 

(A) Republic Day; 

(B) Independence Day; 

(C) State Day; or 

(D) such other day as notified by the Central Government or the State Government.”. 

4. In the Schedule to the principal rules, in the Note, paragraph 3 shall be omitted. 

[F. No. Q-15022/01/2017-CPA] 

ARUN KUMAR MEHTA, Addl. Secy. 

Footnote: The principal rules were published in the Gazette of India, vide No. S.O. 123 (E,) dated the 

14" February, 2000 and were last amended vide S.0. 50 (E), dated the " January, 2011. 
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